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Date : 23,5. 1952/;é3£<\\\

From 3

S, V.,V,.5 N.Mnrthy, S/o.S.Ramalah, F

s D.I(P), R.C.Puram Sub , Div1s;on.

Ramachandrapuram H.P.i..!, [

East Godavary Pistrict,’ . |
[

REEPEEEE |
To : 7 ' | f
The Chief Post Master General,

A/ PiCircle, |
HYDERABAD. , {

Respected ®ir, .
|

Sub : Productivity Linked Bonus - Payment to I
RTP Postal Asst. 8,V.V,.S.N JMurthy. : f

Ref : Judgement delivered by Hon'ble CAT, Ernakulam |
Bench in O0,A,No,171/89, and Hyderabad Bench in

| 0,E&, 511/94 and 0.A.No, 912/95. !
Yk {

I submit that I was appointed as Postal Assistant (RTP
' f

in 1983 and worked as such till I was regularised during
1989, I have been working on par-with regular postal Assista

eversince my appointment as R,T,P,Postal Assistant., F
I

There are several Judgements delivered by Qenc?es

of Hon'ble Central Admn,Tribunal in respect of paying r
producitivity linked bonus recently ending with the judgemeht
of Hyderabad in O.A.No.312/95 dt.15.,3.1995, supported by ;
judgement of Ernakulam Pench in O,A,No,171/89 directing |
payment of productivity linked Bonus to RTIP s?aff on par

with regular staff in O,A.No,611/94 was filed by one Sri ;
T, Diwakarbabu Postal Asst. from Anantapur, Division. It

is also learnt that the arrears of productivity linked |
bonus were paid in several postal and Telecom Divisions. [

I submit that I am also similarly placed as RTP J

% Staff working in Ernakulam andx® Anantapur Djvisions and
fors covered by the judgements, I therefors, request you, |
[

sir, to immediately order payment of productivity linked

Bonus on par with regular staff during the years 1983 to

3989 in due respect to the judgements mentioned [
' [

above as I am entitled, f
Yours faithfully, |

54/ -xxxx, r

(S.V.V.S.N,MURTHY) |

sbi(p), R,C,Puram Sub Djvn

Ramacbandrapuram HﬁD..

E.G.District,

‘f[/ TRUE CoPY //
’
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3
HYDERABAD BENCH AT HYDERABAD

ORIGINAL APPLICATION NO. 1516/97

DATE OF ORDER : 17-02-1998

BETWEEN :

S V. V.S.Ne MURTHY ees APPLICANT
AND

i. The Superintendent of Post Office,
Kakinada Division, Kakinada.

2e The Post Master General,
" Vishakapatnam.

3. The Chief Post Master General,

A,P, Circle,
Hyderabad, - «ess RESPONDENTS

& % d &k

COUNSEL FOR THE APPLICANTS : SHRI K. VENKATESWARA RAO

COUNSEL FOR THE RESPONDENTS SHRI N.R. DEVARAJ, SR. CGSC

CORAM ¢

THE HON'BLE SHRI H. RAJENDRA PRASAD : MEMBER (A)

(ORDER PER HON'BLE SHRI H. RAJENDRA PRASAD)

The Applicant was initially appointed as R.T.P.
Postal Assistant in November, 1983 and his services were
regularised in March, 1989, He claims in this OAAthe reliéf
of grant of Productivity-linked-Bonus for the period he
worked as R.T.P. Postal Assistant, The Applicant is rely-
ing mainly on OA 171/89 of Ernakulam Bench, in claiminé'*he
relief. It is, however, submitted by Mr V. Rajeswara Rao
that the Department, i.e., the Respondents carried the
matter in appeal kR and the Supreme Court allowed the SLP
aBpe=l by setting aside the judgement referred tg:_ ong
others.

In view of the above fact, the OA is dismissed

at admission stage and disposed of accordingly. No coéts,

(He RA
MLMBER

DATED : THIS 17th February, 1998
(DICTATED IN OPEN COQURT)
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0.4.1516/97,
To ©
1. The SUperintendent of Post Offlces,_

Kakinada Division, Kakinada.

2, The

3. The

Postmaster General, Vlsakhapatnam.

Chief Postmaster General,

A.P.Circle, Hyderabad

4, One

5. One

6. One-

7. One

8. One

PV,

-

copy to MI.K.Venkéteswar Rao, Advocate, CAT, Hyd.
copy to Mr.N.R.Devraj, Sr.CGSC.'cAT.Hyd..

copy to HHRP.M.(A) CAT,Hyd.

copy to‘D.R.(A)!CAT,Hyd.

spare copye.
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COMzARED 8Y APUKGVED BY

1N “HL CLNTRAL ADLINISTRnEIVA TRIBUNAL
'LERABAD BENCH AT HYE&RABAD

THE HCON'BLE MR.JUSA
VICE-CHATIRMAN
AN

THE . HON'BLE MK.H.KAJENDRA PRASADsM(2)

|

DAI‘EDz ’\’L 2,..199 3
SRDER/MN.L_L_

Mehe/K.AL/CLANO.,

0. hie No.‘ (Sulb )Q’?

T h.No, . O, P )

Adﬂltteﬁ and‘interlm dlrectlons

' of with direction

Dismissed. c;} @\.Q q&uu%m 91\0&%&

Dismissed w1thdrawn ]
Dismiséed or Default. |
Qrdereé/ ‘jected;

No order as to costs.

pvm,






